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SHRI MALLIKARJUN : Hon’ble
Members have raised certain matters to
be discussed during the next week. I
think, it is not possible to do so because
under rule 289 1 have already laid the
report of the BAC and no matter what-
ever can be discussed without the consent
of the BAC, Toese things may be
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Ext. of Time for Kudal ~— 428
Comm. (Statt.)

brought before the BAC through their
respective Members in the Committes,

14-46 hrs.

STATEMENT re : EXTENSION OF
TIME FOR COMPLETION OF THE
INQUIRY AND SUBMISSION OF
REPORT BY THE KUDAL COM-
MISSION OF INQUIRY ON GANDHI
PEACE FOUNDATION AND OTHER
ORGANISATION

-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) ;
Conseguent on the adoption of a Resolu-
tion by the House on 28th August® 1981
a Commission of Inquiry consisting of
Shri Justice P.D. Kudal was set up by
Notification dated 17th February, 1982.
Copies of the Notification were laid on
the Table of the House on 3rd ‘farch,
1932, The Commission was required to
complete its inquiry and submit a report
to the Central Governient on or before
3ist July, 1982,

On the request of the Commission, the
time for the submission of the report
was extended twice, upto 31st July, 1983
and then upto 3ist  July, 1984, The
Chairman of the Commission of Inquiry
had requested the Government for ex-
tending the time for the subiission of the
report by one more ycar. The Govern-
ment had considered this request and the
term of the Kudal Commission of Inquiry
on Gandhi Peace Foundation and
other organisations was accordingly
being extended upto 31st July, 1985.

14.48 hrs,

[MR. DEPUTY-SPEAKER 7 the Chair]

PROF. MADHU  DANDAVATE
(Rajapur) : I have given a notice under
rule 193. I want a discussion on this.
My contention is that those organisations
and individuals who are. connected with
late Jayaprakash Narayan, the Govern=*
ment is trying to pull them before the
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[Prof. Madhu Dandavate]

Kudal Commission, They have extended
the time twice. They want to extend the
time again, (Inierruptions),

MR DEPUTY-SPEAKER : This is a
suo moru  statement made by the
Minister,

PROF. MADHU DANDAVATE: I

have given notice under rule 193 I want
to know whether the Government is go:ng
to allow a discussion on this. They
want to destroy all orgamisations which
are connected with late Jayaprakash
Narayan, We are not going to tolerate
this. They are destroying thc spirit of
Gandhian philosophy in the country. We
would like to know whether. the Govern-
ment will bring a discussion on this.

MR. DEPUTY-SPEAKER : This will
be considered in the BAC meeting on
Monday.

PROF, MADHU DANDAVATE -
What is your assurance ?

MR. DEPUTY-SPEAKER : This will
be taken up in the BAC meeting. Now
legislative  business Shri  Harinatha
Misra, (Interruptionsy When the Chair
gives a decision, I do not want the hon.
Members that they should obey the
Chair, but at least they should listen to
the reply, (Interruptions)

PROF. MADHU DANDAVATE :
We accept your proposal, Please commu-
nicate our feeling that it should be taken
by up by the BAC.

LAND ACQUISITION (AMENDMENT)
BILL, 1982

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
HARINATHA MISRA) : Sir, 1 beg to
move for leave to withdraw a Bill further

to amend the Land Acquisition Act,
1984,

AUGUST 3, 1984
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MR. DEPUTY SPEAKER : Yes,
Prof, Ajit Mehta, you want tO Oppos€
the withdrawal. '
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